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DDA Flats sold in Katwaria Sarai and 
Mayapiiri New Delhi

23. SHRI T. S. NEGI: WiU the
M inister of WORKS AND HOUSING 
AND SUPPLY AND REHABILITA­
TION be pleased to state:

(a) th%' num ber of MIG flats sold 
by DDA in December 76 /January  77

in Katwaria Sarai and Mayapuri res­
pectively and the number of appli­
cations received and the preference 
shown separately for each of the two 
colonies; and

(b) the number of flats surrender­
ed after the draw in each of the tw# 
colonies?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE­
HABILITATION (SHRI SIKANDAR 
BAKHT) : (a) There was no draw  for 
MIG flats in K atw aria Sarai in Decem­
ber 76/January 1977. However, 50 flats 
were allotted to the public by draw of 
lots in September 1976. In addition, 1 1  
flats were kept reserved for evictees 
cind 3 for DDA’s slafT. 1800 applications 
were received for allotment of flats in 
Katwaria Sarai. Against 294 flats in 
Mayapuri, 375 had opted for this 
scheme and allotment to 258 persons 
was made by draw of lots on 4th 
January  1977. The remaining flats 
were earmarked for reserved cate­
gories.

Since applications for Katwaria 
Sarai and Mayapuri were invited 
separately, no inter se preference was 
to be shown by those who applied for 
flats in these colonies.

(b) Katwaria Sarai: 

M ayapuri:
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House Tax from D.D.A. built Colonies

24. SHRI RAM VILAS PASWAN: 
Will the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE­
HABILITATION be pleased to state:

(a) w hether it is a fact that the 
allottees of various DDA colonies 
have been asked to pay house tax, 
though the areas have not been 
taken over by the Delhi M unicipal 
Corporation and none of civic faci­
lities like scavenging, supply of 
water, horticulture etc. is provided 
by the Corporation;

(b) w hether it is also a fact th a t 
facilities bcmg provided by DDA




